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Present :  Sri Chatra Bhukhon Gogoi,  
      District Judge, 

                            Sonitpur, Tezpur. 

                  Misc. Successions Case No. 24 of 2020. 

23-03-2021 

  This is an application u/s 372 of Indian Succession Act, 1935 

praying for grant of Succession Certificate in respect of debts and 

securities of Pinaki Bhattacharyya @ Pinaki Bhusan Bhattacharyya 

expired on 12-01-2020 more specifically described in the schedule 

of the petition amounting to total Rs. 20,270/- (Rupees Twenty 

thousand Two hundred seventy) only.     

         It is pleaded that petitioner Smti Tapashi Bhattacharjee is a 

permanent resident of village Aryya Patty, Ex police line, Tezpur,  P.O. 

& P.S. Tezpur,  District- Sonitpur, Assam. It is further stated that at 

the time of death of deceased he left behind the petitioner and his 

daughter Tanaya Bhattacharyya   who was married.  

         It is further pleaded that during his life time the deceased 

invested in different financial institutions by way of purchasing 

shares but he died intested leaving behind the schedule property. It 

is also seen that petitioner has not filed any application in any other 

court earlier in respect of securities and debts of her deceased 

husband. Petitioner being the wife of deceased she is legally entitled 

to get the succession and there is no legal impediment u/s 370 of 

Indian Succession Act for grant of Succession Certificate in favour of 

the petitioner. In this regard it is pleaded that the original share 

Certificates of Bajaj Finance Limited being Folio No. BFL 0028779, 

Certificate No. 658523 and 71728 in the name of Pinaki 

Bhattachayya, the distinctive No. 269200271-269200770 and 

538561221-538561720 were lost. But petitioner lodged an FIR with 

Tezpur Police station on 13-09-2020 intimating the loss of shares 

certificates which was registered as Tezpur PS GDE No. 457 dated 

13-09-2020 but police could not recover the same nevertheless the 

Officer-in-Charge of Tezpur PS furnished police report to that effect 

on 22-09-2020.     
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   It is to be noted that the notice was issued to opposite party 

Tanaya Bhattacharyya but even after due receipt of notice, she 

choose not to contest the case by filing objection if any. Postal report 

shows that the process was duly delivered on the opposite party on 

28-12-2020.  

  On being asked, petitioner filed evidence-on-affidavit 

reiterating the facts narrated in the petition corroborating the stand 

of the petitioner taken in the petition u/s 372 of Indian Succession 

Act.  

           In support of the contention, petitioner has also submitted 

Death Certificate of her deceased husband marked as Ext. 1, Police 

report issued by O/C Tezpur Police station dated 22-09-2020 in 

respect of Tezpur PS GDE NO. 457 dated 13-09-2020 marked as Ext. 

2, Share certificate of Andhra Petro Chemicals Ltd., Dated 01-07-

1995 marked as Ext.3, Share certificate of Andhra Petro Chemicals 

Ltd., Dated 16-05-1995 marked as Ext.4,  Share certificate of HB Port 

Folio Leasing Ltd., Dated 24-11-1995 marked as Ext.5, Share 

certificate of HB Developers Ltd., Dated 10-06-1997 marked as Ext.6, 

Share certificate of HB Port Folio Ltd., Dated 10-06-1997 marked as 

Ext.7,  Share certificate of NB Stockholdings Ltd., Dated 10-06-1997 

marked as Ext.8, Share certificate of NB Stockholdings Ltd., Dated 

10-06-1997 marked as Ext.9, Share certificate of Srei Infrastructure  

Finance Ltd., Dated 05-03-2011 marked as Ext.10, Share certificate 

of Gujrat Ambuja Exports Ltd., Dated 10-05-1999 marked as Ext.11, 

Share certificate of Gujrat Ambuja Exports Ltd., Dated 10-05-1999 

marked as Ext.12, Share certificate of Nagarjuna Fertilizers and 

Chemicals Ltd., Dated 01-10-2011 marked as Ext.13, Share 

certificate of Nagarjuna Fertilizers and Chemicals Ltd., Dated 01-10-

2011 marked as Ext.14, Share certificate of Sharat Seafoods Ltd, 

Dated 01-06-1994 marked as Ext.15, Share certificate of Haryana 

Leather Chemicals Ltd, Dated 15-11-1994 marked as Ext.16 and 

Share certificate of Haryana Leather Chemicals Ltd, Dated 15-11-

1994 marked as Ext.17.  
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           Having been satisfied with the authenticity of the facts and 

the documents produced and proved in court it is seen that the 

petitioner being the sole legal heir of the deceased, she appears to 

be right person to get the Succession Certificate in respect of 

Schedule Property i.e. Rs. 20,270/- (Rupees Twenty thousand Two 

hundred seventy) only  left by her deceased husband  Pinaki 

Bhattacharyya, village Arrya Patty, Ex police line, Tezpur  P.O. & P.S. 

Tezpur, Pin- 784001, District- Sonitpur, Assam. 

          Accordingly, succession certificate in favour of petitioner as 

prayed for is hereby granted with payment of up to date interest if 

any, subject to payment of requisite Court fee. 

          Accordingly, the petition is disposed off.  

 

   

District Judge, 
                                Sonitpur, Tezpur. 
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